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OA. No. \?)9.] of 1995
C>f‘ N (‘\/\M WL LA A ALM . Applicant' (8)

VERSUS

g\-\%’rl\l- «D‘EZ ;ﬁe«? D’Mﬁu.ﬁ Wonoposr HL/ 4 -Ouwe/t~

Respondent (S) " '}

DATE OFFICE NOTE ORDERS OF THE TRIBUNAL MR
Bleas Lok L e atas |
WARA YUNAS et
y- e
,-. ’V R-L.-S-J ’.-'4 {;_..-e
Nor e \%@& Ad\w o 3N
vy
v~ s \\uamw (2
’\’m»{s\\.f lfv"\
. v\ R TS
Heca N
Mta)
91295

. R@POWSNQ.J f[o:o\ Qame_é\
o\Lg@@' H@*HW
“@:‘tﬁ?ﬁ'o@"f“ P n A ey T
A&ﬁ“{:ﬂ E-;cpaéjae- L/X/’" A
bosn  fi~d  hesnivg o
(2.2-96 « FoR 974,9} jw P I'

My vC

»

1
’P"\Qd\\\g&j}/\lﬁﬁ . / - ,:

HRKN YUNAZS o




- SR '_ | CETRRL ARNENTE n%&i;@ TRIBWAL

“RIGINAL APPLICATION NO. \3 2| . of 1995

591133 V\anV%Er\uid‘mk o -
sari_ PPeveas—Lodd _____applicant(s)

(

VERSUS

JShe Spdi - ok Posty efivess  Wanagiclhy Diviag,

\Weanooe ey g d_anollig

o n Respondent (s)

The’ application has been suosmitted to the Tribunal by

shric 2 Reomen ktshne Roe Advocate/

Party-in-person, uUnder section 19 of the Admiﬁistrétive Tribuﬁal
Act, 1985 and the same has been serutinised with reference to |
the points mentloned in the check list, in the llght of the
provisicns in the Adminlstratlve Trlbunal (Procedure) Rules

1987,

The application is in order and may be lis ted for

. J admissinn on ' R | Pl

»,

G E . éz |
5cm/%':1\?1y Asst, - N ‘ DEPUTY GISTRAR(JUDT)




10.

i

12.

Has the impugned orders Original/duly
attested legible copy been filed ?

ot

Have legible copies of the annexures duly
attested been filed ?

Has the Index of documents been filed
and pagination done properly ? -

13. Has the applicant exhausted all avaliabie
remedies ?

14. Has the declaratlon as required by item
No.7 of Form { been made.”

‘l‘ .

15.  Have required number of envelopes (file
size) bearing full address of the respon-
dents been filed 7

‘ :
16. {a) Whether the relief sought for, arise
' out of single cause of action_?
\. L]
(b)  Whether any interim relief is prayed
for ?
§

17.  In case an MA for condonation of delay
is filed, is it supported by an affidavit of
the applicant ?

18.  Whether this case can be heard by Slngle
Bench ? '

18.  Any other point ?

20. “Hesult of the scrutiny. with |n|t|al of the
scrutlny clerk ?

Gt

SCFUtI%/\ASSt

Sec'tion" Officer.

Deputy Registrar.

) Hegis‘tr_ar.
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CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH |

L | Dairy No. 2233y ]qj_
Report,on the Scrutiny- of ‘Applicaiion | '
Presented by Y"H S Rﬁkﬁ\cﬂi 1. Q\M KCC'D . Date of presentatlon ...................................... ......
Appllcant %k{ e, Sanees stlchcd .. . |

Respondent (S) i AN fS\lPCU' o%. Doy, C)?%c&:, '\A.Cl.{\cuﬂto”lfn, dﬁ O\ﬂc“«e{

Nature of grlevance .................... ﬁ«\ﬁﬁ.\(\‘bn

No. of applicants ......ccccoevvinvnennen S Voo, ....................... No. of Respondents Q .......... RSP
CLASSIFICATION
Subject ........... e e (No.) . Department .....;........ﬁ?gzskn.k .......................... (No)
ﬁ’ L 7 ‘ ;
1. Is the application in the proper. form ?
{Three complete sets in paper books form ‘ : \{ ‘ :
in two compilations) , ' . <3 _
‘ | ‘ ' /
2. Whether name, description and addresses . ) ‘
of all the parties been furmshed in the ' ! L('C.’:

cause title ? ¢

3. (a) Hasthe application been dulysigned' C o
: and verified ? ' 7 _ | e,

. (b) Haye the copies been duly signed?

\I(‘C’.')
r‘{E) " Have sufficient number of copies of
the application been filed ? L{' .
A
4, Whether all the necessary peﬂies are -
impleaded. R L
: e,
5. Whether English translation of documents
in a language other than English or Hindi -
been filed ? ' ‘ '
6. s the application on in tlme ? (See : \f€7 |
Section 21) :
7. Has the Vakalathama / Memo of Abpear- .
ance / authorisation been filed ? ' 1)
8. Is the application maintainable ? (u's 2, :
14, 18, or UR. 8 etc) e,
9. Is the application accompanied IPO/DD, : | \’VD
for Rs, 50/- ? . - '
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Refj\f , o declaye W achon, of Vhe Rezpondeass No-liq ’mh’mﬂ Chevrge
Eom VRe applicant and handng over ke Same b e Resgonge
- Ne. QL Gs sne%mi (_??

e , ool PABE NQ. 8 -2 o o
e i ﬁ% o Setechon
-, . , Posyud (p)
o "IN THE CENTRAL ADMINISTRATIVE TRIBUNAL = ~HYDERABAD: BENEH: - - v -
(Hﬁﬂﬁﬁ“ e : AT : . HYDERABAD. -
| 0.A. NO: | 22) OF 1995
BETWEEN:
}ﬁ : Syed Muneeruddin s Fo roig ‘: WOPFPLICANT - P
A N D
Superintendent of Post Offices, : (| AL
Wanapar thy D1V151un, Nanaparthy and 1 %g .
another . : . AR e 3 Jc vk SPBN ENTG .
!
r;Sl No: Dater .
———————————— s T o i i e s e haledn =
i. 10.3.1995 Consequent on superannuation of the: _
 earlier incumbent, the applicant was appbin%ed RS
as ED/BFM, Gangaram- on prav191onal basis . g,;ﬁﬁ
~ ; X
;2. 4.1.1995 The Ist Respondent issued notification. for A
filling the post of ED/BPM.Bangaram on : ; 4y
regular basis to whxch the applicant aﬁpiled P, g
v ‘3. 7.4.1955 - The Asst. Supdt. of Post Offices,: Jadcherlay:
g verified the documents of the applicant.
4. P b 1995 -The Ist Respondent selected:the applicant :aand:. - -
. issued appointment order to the applicent as -
ED/BFM, Bangaram on reqular basis and his ¢ ..
provisional appointment thus regularised. '
5.  9.9.1995  The Ist Respondent had taken the charge pfi the : .
. post from the applicant and handed over- the same - .o
to Ilnd Respondent without- assignxng any L
reasons therefor. o #
N ‘ .
" " As the applicant is removed from sdarvice: the, - o+
. applicant has no other alternative except to approach; thisi- . S
Hon'ble Tribunal. Hence this app11cat1an befdra thEAHmn bLEz-} i
Tribunal. , ( A SO S
- HYDERABAD //
24.10.1995 - _ W vov- ]
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L] i
4 '
§ —

Q,\( e . roomentd.....on
g, CH ety T

\I
S
=

@

%




ey ,-.;:‘:_,‘ ff.;'._"' -

v ‘ E - -
L dated 10.3. 1995.

==:i=:,

L PAGE NO. 7 Sy
| ff )

19 OF AHMINLSTRQFFVE TRIBUNA&S.E$

: PPLIGATIBN FILED UNDER SEETIDN
Lp ACT, 1985. 7 g #
‘ Y _
‘ NnLv H?DERABAD 'BENCH - P

S,

IN THE“bENTRALJQQMINISTRAIIVE TRIBU

8.A. N0z \BR\: OF 199';::
;

BETWEEN:- ,. j “
SRS e b i i1 IARPLICENT -

R R
T

Syed Muneeruddin -
psere “#a&, es, BPﬂ S . :
_ ﬁ N D R R R R
nSupexxntendent Df Post: Bffxces,} o '
,Nanaparthy DlVlslon, wanaparthy and‘

another..wfu
. . amuax;;a;J

SERNEE S APPLICATION - o s
Charge Report of - app11cant e .

- ; Notification No:B2/FF/BPM/ -} . -4
' - Bangaram - dt.4.1. 1995. e gfﬁﬁ;ilé'
. rl -
SEPRE. ot 383 Cert1f1cate of app11cant LI
e SN AR
4 5. Income Certlflcatﬂn.*zu§,me5u;IV"“

foo

b Néti&ity certificatg. 3 L
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'.E:; IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD jBENCH - 1.
- A | “aT: HYDERABAD: o

 0.A. No\33)| of 1995 Cs
BETWEEN:
o syad Muneeruddin ?/o Syed Mo:n%ddin, hpw%mAE#BP”
aged about 20 years, R/o Gangaram,

Wanaparthy Fostal D1v1510n, : éf .
. Mahbubnagar District. .. R ”&‘*V AN vf &

APPLITANT | < - 12
AND

1. Superintendent of-Fost. fo1c3$,
Nanaparthy. :

2. S. Balaswamy 5/0. Balachandraiah,:
age not known, R/o Gangaram, Nanapartﬁy* R _
FPostal Division, Mahbubnagar Distrxct.iq o+ - RESPONDENTS .. .

g

DETAILS OF THE AFPPLICANT: & .o~ o« B I A & BT
© Address for service of:summons/ SANKA RAMA KRISHNA RAO . .
1#‘1 notices on the applicant: . . ADVOCATE, 1 ~1-B3o/%, ~ ]
S : R o o Andhrd Bank Lane, i i,
- Chikkadpally, HYDERﬁBnD EO. g;uji
”“1. Part1culars of the order agaxnst which the app;i;atxﬂn s g
\ . made: - A IV S S S A

"This application is against the taking‘nwer?charge;ﬁr@méthEg;::f
. applicant who is regularly selegted and ydrkipq;qgﬁd;dgﬁgxgs_- |
ED/BFM, Bangaram B.0. by the Ist Respondent ahdihamding=§veq the . 1
‘same to the IInd Respondent, without assignﬁng;apywrégagns‘gng:;?

" withaout giving notice."

3(1 €. JURISDICTION OF THE TRIBUNAL:
C The applicant declares that the subjact patter}@f the opdeér . ;
against which he wants redressal is within - the jurisdiction of .
the Tribunal u/s.14(1)(b)(ii) of the Administrative Tribunals .

Act, 19830

. : . G PO TMTTATTnm.
' - The app11cant further declares that +the ‘application:is o g
?

#
k4

‘within_the limitation period prescr;bad:iniSect}pn~aL(LJgajiqf

- -the Administrative Tribunals Act, 1985, -

~

. Qﬂntﬂ-;- vl e ¥ T

A
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4. FACTS OF THE CASE: ' "
(1) It is respectfully submitted that the applicant is a. - ;
. native of Gangaram village in Mahbubnagar district.  He has hig . :

own residential house,. and Landed property from hﬁiéh;hg‘ﬁeriqes; § ?>

L }

agricultural income. He is aged about éoiyeaﬁszgnﬁépaﬁiédfsgqg o

k1

and so he is eligible to work as Branch Fostmastei,?Géﬁbﬁrémgﬂé@.g g A}

(2 While so, when the previmusABrancH Posﬁqastgrwguﬁaran; ‘
ARY ~-2.9 o - T .

nuated on 10.3.1995, the applicant was provisionallyappointed Be 4 1

£ py

ED/Branch Postmaster, Gangaram, considering his qué%ificat}qgs;.a

and eligibility conditions. He was not given any!aﬁpaiﬁtmen§<§ﬁ §¢

T
—

_order but was given charge on 19.3.1995 (Annex,l), S}nééfﬁhenwhe“ﬁfﬁﬁg

h¢7 - has been working with utmost sincerity and devotion. ;@?

1

(3) It is humbly submitted that the Superintendent ofiPost i .-
Offices, Wanaparthy, issued notification. on 4.1,19%95 to fill the
post of ED/Branch Postmaster, Bangaram on “?99;“Ffba§¥ﬁgﬁﬁiki“9
for the applicatinﬁs from eligible candidates. (ﬂnnax.llffigin‘
response to the said notification, seven gandipatgg:h?Verapplied i
for the post. The applicant who is eligible for appointment in . - ‘.
all respects submitted his application along withithg!fgquired
certificates viz., |

(1) Secondary School Certificate (Annexure 1 LI) -l

(i1) Income Certificate (Annexure IV) P

(iii) Nativity Certificate (Annexure V) LJQW’B
(iv) Property Certificate (Anmexure VI).  P-l

(4) ©+ It is further submitted that the app;xcant;undafqtanﬂa; P
‘ ' ! )

that six more candidates applied fpr the pqstjiﬁcludinQISri Sa% ‘  . :

Balaswamy (Respondent 2)... All the candidates ware taldqd.upan,tp
:“brdduce the origina} cert;ficates on 7'4T1995 gnd_the appl;cant's

certificates were verified with satisfactory results. Since the

applicant was eligible in all respects and had scored the highest

s . Contd.. ...« SRR
PRI
R é%FX@;JMp7&¥ ci}_ﬁﬂ'



.+ ¢! PABE NO. 8 &

"

SC which is the criterion for gelectidﬁfaﬁfﬁa égeﬁg,;} s
Buper intendent of Fost U¥ficg§, Nanaparthy,lviae his letter . ‘.
T RVEUN 2y :
No . B2/PF/BFM/Bangaram dated 9.6.1995 sele:ted him {Annex;VIl} ang
directed the Assistant Superintendent of Fost Offices, Jadcherla.
to ebtain the necessary documents which were all submitted in
. time. Thus the épplicant's appointment was #egularized also. ,r;é
¥§ | (5 It is humbly submitted_that fhe.ésst. SuPerihkendEﬂtpr ¥ ;¢
Fost Offices, Jadcherla, visited the office of the applicant on : |
9.9.1995 and took over charge from him'andghgpdgd;ovqr to. 8gige
Balaswamy without giving any n;der-to that-éffect énﬁ@wﬁﬁhdﬁt - Q;

even assigning any reasons. Hence this humble application hefore -

‘1F this Hon'ble Tribunal.

.

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: - > -
{a It is respectfully submitted‘tha& Qhé épplicéntSNQSe
actqaliy selected and appoinﬁed ?S;Br@ncq‘qutmaﬁtEﬂ{ Gangaram in_{;: -
a superannuation vacancy. His pruvrsidnal‘appnintmeﬁtfwaS'alﬁm bn :

the basis of his being eligible gnﬁ being mare méritdrigusr$hap
ather applicants. As he was reqularly aphminted, hevﬂan-be:

removed from service only as a measure af disciplinary action.

The applicant was not even served with the remaval :order.: His;:
-Eﬁt removal from gservice is arbitrary, cuntfary;to,law apd,rules%ané_;
without any reasons.
(b)) It is~further submitted that;autenfzﬁhﬂ,?’tanﬂipates_;g ¢
" who appliéd for the post the applicant scqredathe:highgst:mgﬂks | j
(340 out of 6A00) in 5.5.C. It is afweil;estabiiﬁhadfnqrm;'ind»‘f;

' ~ prescribed by the D.B. Posts vide Lr.No.17-497/90 E1°& Trg. dated
10.5.1991 that the deciding factor to select the ED Agent .is -the
marks obtained in the examination making him eligible for the
post. In fact, he was selected on that basis and there was no-

reason to remove the applicant from servicé. The IInd respondent

Cﬂl‘ltd " i " ew (-!A %



1992 (1) g17 CAT S41. Even on thig scafa,'the applicgnt=is;f
{_'better pPlaced thaneRespaﬁdent 2. | o

(d) It is humbly submitted that the apmlicawt;wés warkrng
in a Superannuation vacancy from 10.1.1?95 ang.shqq}d-have,baem'

treated ag a reqular appointes from that date as: there 'ig no

D.G. quts New Delhj Lr.No.43-4/77-Penadt.lD.S,l???a

[ T
P

{e2) It is further su@mitted thgt gsepEﬁ ﬁqlgﬁ tﬁeaagﬁlgqmnﬁ Pty
should have been treated ag a holder .of 4 qiv&lvpn§t=atléast:frmm-4
P.6.1995 from_the‘date he‘was régularly’appp%pted,;enquing tbe- 5' !
Protection guaranteed under article 311 of the Cnnsti%u&ian_df;:;g
India. The first respondent hag removed the aﬂpliﬁgnt‘ff@@'i-
Service without following the Procedure. 1aig dmun:eithar;ingEQAE :

Service rules or CCS (Cca) Rules. For this"reasgnlaloﬁa the -

applicant's removal from Service ig liable- tg be get aside.;,;{ 5
: )

charge to the IIng Reapnndent,withmptassignigg{any neaapns3

therefor apd without notice to the appliéant, th@féby-nﬁsnlwing;

he has ne other altéfnative aexcept to apprbach:this Hon'ble .
- Tribunal seeking redregsal of hig grievance. - Hewgeythiﬁ-g

‘ applicafion before the Hon'ble Tribunal.




4. Name: LD Podk edlve
. Name uf the offzce payabl * , 1 L _' - fﬁR’SJD

P {PL LIST .OF ENCLOSURES:
1B.CADD"
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'5,5;:NalV59%51&%*8%?%32”53%&53&$é%f?lf3 S
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Em@hmcm«mﬁW@

+1 -Byed: Muneeruddin: 870 Syed Moiruddin,:

sﬁm?aﬁsngpem;aaaagagaa;pgos%a&gaa;éaiy%mahsasaééa;fj?“V‘;

p§érrf9fthaiifﬁé‘céﬂ%éﬁ%%?d?ﬂﬁé?égrr:faéqﬁgharim'ﬂf
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*Certified that the balances gbthis date ] ‘
books (including Stock Rook a%gls@*&e&%‘é%%}?/‘ X

of tt.e office have been checke n oung corract, -
\I

1

*sifwa T strar g fr freafafag E
7 g9 fag @t & 73 faw foraans g1

mnm"!li‘*f%' * " Mamn
| o
|
!j .
. S .
. L )
| (/,)esutoj ¢ “&7
*awifor famr stiar 3 fr wiw £ feq 5y 5 Tmr THT g Fe7
THIGT (WF gwaF Woaef gy %

* Certified that the balances as detaiied below were han-
ded over to me by the Relieved Officer and I accept Fthe

responsibility for the same.

“\&) %L /Cash

Yo L
Rs p!

° —
(¥) g fewz/Stamp imprest > S O I

frud g mifam g -
Made up of :-

(1) fes=z/Stamps
(2) a%dr/Cash

- MTRE wfaFQ
Relieved Officer

ardie 19
Dated the : 16

Forwarded to.....

T
'—l—o .
3?@ E Cnen O(‘A, c‘_{d‘r

vE affaih‘rﬂ »
Relieving Officer |

. “C‘T’i'}c LQ ‘l

AT *rar |

rag gHiT g7 aﬁT HITAHAT T ¥ &1 & w1z fagq sy | [

The, Ce;rtu’lcaie when not actually required

red through.

may é_J

< R o ctor S e
q \ o
C_puwtasts(de -?PP’“C'
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q'o‘iﬁoﬂﬁl’o—ﬁ‘l
v A.C. G.-61

wmﬁquamm \

> DEPARTMENT OF POSTS - INDIA- -f?m:s""‘g\

(3fgu fraw 267, wim-aiv faq gefeat &

‘g 1 faF g TEHIW)

(fee Rule 267, Posts ard Telegraphs Financial Hand boek,

. Volume I, Second Edition)
i

wid &1 gzEl 9T 919 TN M agdt gl ) g
Charge Reportand Receipt for cesh and stamps on

: transfer of charge

satfod fomt 1ar § fa

1

1
|
|
]

o

Certified thatﬁ the charge of the ofﬁce of 13 P \\/]

... LSS mdnel (ﬂrzr

was made over by (_nan_:e \/é

S Sy R PO

o - ardg -
No. PE / 12 PV Dated -

% 4 ’\Mmqara arfumﬂ
Relieved Officer

| (ArA) B | z»'wr‘,":
\,(L to (name) ‘ ' at (place)

T e —"“"'--._.____

)Q“‘tj u—n ; »L_/\\Jau )

&

~

onthe (Aa1e)...riem rreenr et —2*—- n in (qiccordaHCe with

I

% IgTT ¥ fagr
ﬁ'om

cALaALL Efi‘fc‘ﬁ‘(
o)

RIIE: fahits 1o OfﬂCeI
| '
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The follcwing documents should be submitted alonwith ¥ha
application(See instructions 4in:the appllcntlon form),

I). Cnr+ifloate regarding da+q~of birth. 1

II) Certiiicat~ rogarding #.ucational qu=l. flcatlons.

III) Cast=2 c rtificats from the prescgribad authority
(in case the applicantbolongs %to. SC/b&)

IV). Income =nd properity certificate,:, - ye

V). Cartaflcqto regarding regldonce.ﬂa. ‘

'mVI} "“’Gy’m°nt grrbificate’and lettir oi pormisaion :

Unrw the- efiipisy r to agply Tor th~ 4D pot, (In. gaga
the appointments 3 part-time/Full tins 22hloyre of

v_.:ﬂ"“

the Stats or Camtral Government Jﬁ)ﬁltmqltﬁGrgqnisation

or 2-unchayat raj Denarip =1,

VII).In cas2 %43 apyiiceat-is "E%.s3rvice mnn/:x army pthal

pPrSC“ql predf of Avmy-s-rvice and discnargs
cnru11~0quw zhe uld Lo nrciloﬁd ‘ ;,,1,

lmportant i irstrugtiona to he. anllcant

I)e  Applications should ©e-anbaitted Raglut«rad'post

only in twe proforma endlosed to this notice and
should be ~ubm1ttad in th2 applicanta own hand
wrlttlng Full and clear information should be given
in 211 columns.of t-2 applidation--otherwise the
application will not ba conaidar~d, -

II). The certificates—and“other enolosunes subhittéd

along with tha applicatiorn should b2 noted:in. the
application by the applicant Himself in the space

%rov1ded in -the asplicationunder his/hﬁr signature.
his should ba dont without fail.- .

_,.¢.—a'

I1I1). The 30p1103t10nq qhould Be tha date of Qubmisqion .

without fail, f, PRI _,;,_1

f .
' e

IV). All the roquirpd dooument /certificatnq should be

V)

submitted along; with the application.No documants

will be accapted later or in.piece maszl,Applications
cartificates or

not qccogpqniﬁd§w1th all the nac:ssary
with incompleste} information will not ba $aken up
for considaration and no furthor comrpsponc: will be

onnstﬂxxattnn’nudxnmxfﬂxxhxxx ent=rtqinfd

. Applioatiuna received afthr ‘Tha £ix~d i.-.

3 *-—:}.... G\% . will not be 001131&}71"![6,

e
."l
R

Supdt‘Of ?oét Offlces,

Wanaparthy Division,
anaparthy ?09107
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s L Jepartment of postsiIndia
#%The Supdt.of Poats,Offices;Wanaparthy Divigion Warapsrthy
‘Memo.%a\_@ﬁ\%«em : ‘ Qe (o) 'e_s._\__ﬁt““\“m f‘\\c'\ s
LNOTIFICATI QN |
' Notified that S e !
1. Application in the enclosed form are invited from
eligible candidates for selaction to the. post of Extrg
departmental ﬁub;Eestmaﬁﬁer/BranohaPpstmaster-atA
B e BDBO Bl Towene ™ g 00t 0821 00 1
. Head post office,The post carries allowarce of Re., %
*lﬁlg‘bﬁ.gﬁ%&%&}\%%ﬁ _-_per month, o ) 4‘
2. The lgat déﬁe;of*rg¢gigt”ofj5§§i1¢;tion.in the |
office of the uhdersigﬁed~iéfﬁr-:lﬂ‘aﬁgT B ‘ g
3, - Following are the conditions attached to tha posts-, i
R i i o _ |
I):—. The applications shodldwhivé.cqmpl?t?d 18 y=2ars f
- 9f ags on tha dats of icsusd ofithi nbtification,
y ihh maximum age upto which 2 porson appointed ‘to :
- E22 Post can bo vatainad  in mervies will b
€% years, S _
II). Educational quqlifibition:;}‘s,ﬂ.c; pasged,or
- 3Jdualent may be praferpad, 1 -
III). Indoms ang ownership of proper ty:~. The pergson
appying Tor he. post-must haye a rquate meang
of 1ivelihood.He(She pust have-adequate source of
incpme and nist be.able to offar: guitable spage
to (oaate the post :office with provision for .
insiallation of even public call office (PCO). :
IV). B=sidence:- The pergons to-be: appdiinted. to the
- POSTTIMST bE a parmanent rasident of the village
¥Whare the post offiges is located,Qr tha ¢andidate
'qelegte - shoyld shift his regidane: to bo 7.
o vidge, R
, ¥ ) 9 peraon:selgetion'for'appOintm@nf[to th= posg
7 : ¥11l have to:furnish the pressribed security,

No person holding an qlegtive office will bYe

onsidered £o0r appointment to the post,
Proof regatding age, aducational qualification and ineome
g

from othar g
(imoages of
also bea en.lbaed.

S
’J.{.'-"' .

rce should accompany with the applications
45T cert{ficatd Prom the M30 to thy effeet

Supdt,.O0f Post Offices,
"W anaparthy Division,

- Han30aRtNy 509103,

. Contd-2
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é’gogy_ gf_this notifigagign_if }s:ugd_¢9:7‘

————— ) . : E g ‘ 5 “ \L;S‘ : ;
te BD-S2l/ID BpH aoxa <BEUNS Q":’ . QMT“\O&\ Y ‘i

2. Postmasters/Subpéstmébiérﬁ;,;., T e

they should Bxhib;f €ﬁ§§5ﬁ§§i§é1@sfﬁéiiia$ prbf©ImB'Of o

1
!
_wra;p'p‘lgi;:ﬂa#ipn Aor promtn eIy ofi TthY hobice board in their |
yohotleey T o T U T TR T S ;
o .. i o, e R ‘:.': S ‘ﬁf‘_-"'?'? E
3.f SDI(P) h - .- . . . - * » 4 (-";—' - ‘- L] - o ‘lHe wi?-l pleaﬁe )
ensur e it the kik notice/apnlicant on form is. exhibit on tha n
the‘nct;ce_board of tha concerned officesi_ L 1

4. Th= pMailovergaer v e a e el 3_._,‘_.,:5_Hpishouldﬁ
engured that widewpublioityﬁigﬁgiVQh;to,this*qo?ification in

the BO viilage and -ite has latg if any. j
5.. Thg Sal‘panhl - o} ) * L. - 0 | -.:‘_‘:_.l _:-_":_-.“o -rl’.) L] ' [] - [ ] - ] . 1‘
6. The Mamdél'ﬁevenue:0££i3915;:, ;i;‘ﬁf%fe;f T Tt s e s
_ - R 1

7. The Block Development Officer., . T T T y)

e @t g e e

8. The_Viilage as;iéﬁgnﬁ;'

9% Ths Hr=dmsizt-r, el Do

P Y LEEEE AL

10.Ths S{ation Hpuse‘Offica;,@ﬁam‘.-N

y}.‘Thﬁ‘EmplpyganﬁuQiﬁin;, s e .

. .o PR
- .o B N SN FNTNN
[P A T FI N [P

o Lo v ;

U oA O I A A P (R
o Ihe abovs mantioned wthoritics. (5 to 11

S e ! foer

T .

application enclossd’'to b: notige On.tha notice hajrdsl of %h v
their-bfficaS-and'in“tﬁh;Gféﬁ%phhnhhyhtﬂetcsyﬂﬁ@r:thengenerhlm ahwoad

inforuation of ithe public.Wide: publicity may b given %o th yxui

availibility of th- notifiesd in this notices. . .. . "
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I

[SECONDAHY SCHOUL (.ERHHLATL
- VLJJi!.;d.-?‘o?/JPRIUth A K ' A
o i ) ) Auié _'_T‘:.f::.‘_'
: ; freetu tha | AUMEERUDOIN SO : _:}‘_f[_ﬁ“g______ - -
}%_'i | 1111318 [SenPyaskexe!]  MOoINGOODIN
L S R
! i v gie] L PP HIGH SCHOCL, GANGARAM [ I F
| i ne tn o AWINATION held in | HARCH, 1992, and PASSED the EXAMINATION in i
o — ) — ;
! ‘ Cu AT 1C[!E»ub:un with | TELUGU [as the ancdium of ii'm!n:c{ion.l ‘ L
| T e
! . The Dute ! Binh of the Candidate is ' .
e — _ | ' -
L LAYE OF BIRITH DAY MONTH ; YEAR i
B . |
l o
‘*‘: - Y2006/ 1525 GNE Tul—i—ARRL CHEL DNINE~LSENEN-L-F L VE— b
The Candidate Secured the followi;lg Percentagé of marks
. e -y
- L F..LT LANG. MARKS | THIRD LANG. | MARKS MATHEMATICS © | MARKS e
| . ENGLISH : MATHEMATICS
RE TELUSY 2% ’ 56 - 52% | =
OGEEE AL U1 NGE cb* SGCIAL STUDIES 70x% TOTAL .t figures) 306
l - [
: !
P FQiAL tin veras) ¢ * THREE HUNORED AND S1x * f »
P TSECONL LANGUSGE ( HINDI * FIFTY FLUR # . Vo) Shx '
g
N e e — o SR p—— ;
| E] Q onela 6w ihe 5-5-@-'\': Q¥ v - | '
!‘ thas mn ul sdeEnhilication . i w ’
e . \ |
R T uK fustituliuil i i
P AR — : :}ﬁ'a o 53‘" gir‘-‘" .) P41 N T . o
fu e e 07/0571992. L - : Lo
o bate ol fusue i . Iomav ‘
----- : 3. L - o %@ M
[ ! : < i “he "B ”
- . ]fg;t‘d-m'ﬁr -t !
! ‘ y ‘ ; Siadanis. - Ca : r)
1 HYDERAGAD ! S - S
, 0 " .____J SECHETARY L ________ ]
l ; ' BOARD OF SECONDARY EDUCATION o
N
! f—.:,' rectivey in the Certificate will ngt be culurtmned altar throe yiars fruii thu dute ‘.’f, «,:;m.
: Fivy bhauath url:sud correction in tha cenificate witl w‘ull in canceilation u!_a__:r_\.a._j-.._kfv_mm N ,-.,.,_....‘.._J -
EENTTUN PR, ‘n-.- with the wsterisk indicates the nwaks seo :1(.1 in the Frevious Exemodlivng, | '
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' N sR-22 o : S 1
Corr-22 wredta Trw fawm /Department of Posts India  /Rega/
Fiom ... ’ ‘
eyt soeg, T Jadohefla Sub divieien
T.1ndt. of Post Ofices :
rfanaparthy Division : % 7
arltaual'thy - 509 1@ }
Ne. IZAPIM/WQ“’D AR Dutod at, 'ﬂnparth! 'tho 9"5"95 i
g “ !
o Sub}acﬂ“osﬂhdim to th’ poet of
- BrYK,Gangaram BQ a/w
BiLjnapaJ.ly 80
, , —0-
bri, 8yod nnneerndd:l.n 8/0 Byod Hoinudd:.n ﬂn,ﬂansaru B0/
a/w lijnapally 80 rhou date of birth ia 12-4-19?5 has been'
pelected tqr nppointllont to the post or .BPR Gangaran ;lO a/w
. B:.;napally 80 on rogula: basis. | :
~ :

There{oro you are hereby direcoted to ouaerve all usual I
:toxnalitiag., angd obtain the :tonowi:_ug doaumanta from the |
candidata.fhay may be duly filled in and got attested by you

and aubmitted to this office oarl: alonswith your report.
Heocessary forna are anolosed. T

1. Atteataﬁion forms in dnplicato. | |
2. Declaration & Baacriptive partiou]ara‘in duplioate.

3. Bealth Pertiticata in duplinate. . , _
4. C onduot eertifioate ohtaini.ng rron two diﬁerent Ga“ttgd
officers. ,

LN T Y ST

anpdli g: Pnﬂ‘torfioaa. -
) . A o Huim hy. 17151011
I;A:-.:a ahove - S Um@arth.y—509103

LoD Y o -

fri,dyed nnneexuddin B/o Syed lninnddin Gangaram BO
a/w’ Bijnnpall £i1§2

L

ap ¥ 'Divia ion,
Hanap a.r‘thyn'%09103
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) |
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH (ﬁ
at HyderaBAD: r ‘
0.A. Me, 1321798

Between: . L

Syed Muneeruddin | ee. Applicant
And : ]

The Supdt, of Post Offices 1

Wanaparthy Rivision and i

another, | ees Respondents

REPLY STATEMENT F ILED ON BEHELFU% THE EESPBNDENTS
-I,‘U.S;-krishﬁalﬂﬁrﬁhy, 5/6 0; Sétfém aged abeuf
55 years, CccumtionsGoevt,Servant f/o”éyderabad do harebyt
solemnly affirm and stated as Fellews:i
1 am the Asst,Director, Ulonthé"éNG(HR) and as such
I am fully acquainted with all facts of! the Gase.. I.am
filing this Reply Stztement on' behalf n%'all the respondents

as- I have been authoriseé to de;sna Thé material averments
1
in the 0.k, are denied save those that are specifically

admitted: hereunder. The applicant is put te strict proof
_ - |
of all sueh averments except these that Fra specifically

admitted hereunder: : l
. - !
The respondent No.t submit the brief histery of the

case as folleus: :

1. The BPfl Gangaram BO was to be discharged en 10,785
.- [N | '
on attaining 65 years of age. The employ@ent exchange was

addressed on 16.71,94 to sponsor candidaths;; There was ne

resgunsé."bpgn notification was issued ob 4,1,95 fixing the
last date as 3,2,95, As the selection ceuld not.be .finalised
by 10.3.95, the regular BPM was discharge# en 10,3,95
appeinting the applicant in a prmuisionalicapacity. Of the
seven applicants applied, with.respense té‘open'motificatimn,

feur fulfilled the prescribed conditicns. |The applicant,

ATTESTOR DEPONENT
- N ‘ .
. il
ﬁgram‘f‘:réna;% ( T
Assistant Ciracior of Postal Services, agiam fadas ore Rar
9 v mATm oo s iaf@y Assistant Direcior of Posial Services,
Ofo. The tousimaster-General, SR GANE &7 s iniEy
Batsiz o Hyder bod egion, Ofo. Tne Fostmaster-Ganersl,
gaviar; BYLERABAD-506 04, gzUqIE &3 Hyder-ood Seguon,

geuaig, DYLERAGAD-500 041,

~a

: - L

i 2



-tk

$: 2 33 % ) <:2;D
who secured highest marks in the quaiifylng examinatien,

of all the four applicants, was seleqtad. The respondent,
later on revised his”selecfion ardené in faveour of the

Sarat Chandra Babu as the selectian ﬁade'earlie:, on

scrutiny, was Faund‘in contraventimn;of the Director general,
Departmen£ of Pest, New Delhi instructions contained inm Lr.
N©.19-9/95-EQ.Trg dtd.8,3.95, Heuever, Sri Sarst Chandra Babu
in nis représentatien dtd 28,7,95 exﬁ&eséed his unuillingness
to takenup.the‘job.- Therefore, the-&éxt eligible candidate
Sri S,Balaswamy, respondent Ne.,2, was selected and the cha.ge

_ ; .
ef the 3,0, was get transferred te the selected candidate

frem the applicant on 9,5,95, i

2. In reply to para‘§ of the 0.4, Fhe raspohdént Ne.1t

submit as follewss i
|

i) It is submitted that the regﬁlar incumbent of the pest
of BPM, Gangaram BO had to be dischar&ed from service on
10,2,95, on attalnlng 65 years of agej ‘The employment ex-
change was addressed on 16,11,94 foer ﬁpdhssring‘eligiple
candidates, There was ne responses K" open netificatien
was issved en 4,1,95, As the salectlek could nut be fina-
lised by 10,3,95, the regular 1ncumbent was discharged from
service -on 10,3,.95, appointing.the app;lcant,ln a previsional
Capacity, The regular selection uaa:finalised in the fzveur
of the applicant, on 8,6.95, as. he has:secured highest marks
in the_qualifying examination, among tée four eligible
candidates. Howsver, later on the selection made wvas feund
in centravention‘af the instruction contained. in L Ne,19-8/ R
95%- LD &'Trg.,dtd 8.3.25 of the Directﬁr General, Department
of Post, New Delhi, According to para¢2~af this letter "A .;ﬁ

person passing the gualifying examinatﬂcn in the first

ATTESTOR _ DEPONENT
ggizs fadas arw Jav 0/1 ﬁ;
Assistant Direcior of Postal Services, agras fF2as ziw ¥ar Y
giezaraT sAiw = =gieg Assistant Direcror of Postal Services, f &
OJo. The Fostmaster-Ganeral, Flezardh gare ay s ixfmy
gauamia &1 Hyder-bed Hegion, Ofo. The Postmaster. General,
geuiara; BYCERABAD-506 UG, €T €77 Hyderebad Hegion,

CERIEIES HiBEBAEAE} 005 641,
|

. o,
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6 3 ¢ i
attempt should be placed abeve in the merit 1list than the
persen who has secured highest marks ié the secénd or third

attempt by appearing/cempleting compérémsntally in indivi-
: ‘

dual subjects,® :

i1) It is submitted that though the applicant se6ured

highest marks in the qualifying examination, among the

. - | L | .
eligible candidates, he has passed the examination compart-

- 1
mentally. Therefore, the respondent revised on 17,.7,95,

the selection mzde on 8.6.95, in faveur,of Sri A, Sarzth
: 1

Chandra Babu, uﬁe passsd the qoalifying1examinatiep'in cne

attempt securing 336 marks. Sri Sarat Chandra Babu in his
letter dtd 28;7.95 has expressed his unJillingnegs to take
up the job, Therefore, the respondent ﬁaa again to revise
his slection order, made on 12,7,55, Accerdingly he
selected the respondent No,2, en 2,8.,95,, He has sscured
303 marks in one attempt in the qualifyiﬁg7examinatian,
the charge of the B0 was get transfargedite the respondent

Ne.2 from the applicant on 9,9,85, L

3 i
In reply to the grounds taken by t?e applicant, the

reppondent No,1-submits as felleus: 1

a) It is sibmitted that the applicant luas provisicmally
appointed on 10,3.95, No regular appdinf%ent erder was
issued to him subsequently, The charge o}_the B was
transferred from him on 9.9.95 to the reg?larly selected

x¥ candidate, ;

b) It is submitted that tﬁe.appliCant ﬁas passed the

qualifying examinétien, compartmentally. |As submitted in f
pafa 4 above, the candidates who have pasééd'the qualifying j
examination in one attempt wers placed-abéve the applicant, {k

. \
in accordance with the instructien issued by the DG Pest,
|

New Delhi vide his Lr.19-9/95-£0%Trg. dtd 843,95,

ATTESTRR aEPGNEi:«/x/\V//’;ii:;”/////?fi

ggiag . fr2a® Tre Far N

Assistant Director of Postal Secvices, . ]

ez 1 aFE =1 - ofen ‘
Clo. T = -‘fostmasmr-Guneral,
ey gpg Hyder oo d Hegion,
gawais, dYLLLAGD- 800 BUL.

Assistant Direcior of Postal Services,
TETH T AFIF & = rqiwy
Ofo. T.a Postmaster. Ganeral,

B1R7814 &y Helerebed Region,
gsvials, HYLULLOAD- 500 §6].




L ()

2 04 23 ;
c) It is submitted that the applicant was not equally
placed in the merit list alonguith other eligible candi-

dates, Therefore giving weightage for his past experience
!

does not-ariss} ?
d) It is submitted that the circumstnces leading to

making a prauisianal,appointment,.ap#einting the applicant,

are ssbmitted in para 4 above. The %pplicant in his
application dtd 10,3.85 exprasseé.hié willingness to work
prouisiohally,_and took an undertakiﬁg to relinquiéh'charga
after regular‘selectianfié over., He himself has admitted

in para 5{a) of this 0A that hisappéintment-was provisional,
e) It is submitted that the circu%stances lsading

the revision of the selection made iq favour of the applicant

are clearly explained in para & aboué. He was never
issued with a regular app'ointmént,mi‘df_er either with effect

frem or subseguently.

For the reasons stated above, éhe applicant has not
made  out any case either on fact or on law and there is no
merit in the O.A, It is thersfore p%aye@.thaf this Hon'ble

. i ] : .
Court may be pleased to dismiss the 0.A, with costs and

pass such: further and kother eorder or orders as this
Hontble Court may deem.fit-andpr058ﬂ in the circumstances

DE PONEN T gQ;;?;;Q?éwfa;r”:ﬁ;;///////

’ _ Assistant Director of Postal Services,
Solemnly and sincerely affirmed © o Qeasd SA *TZfﬁaqi
i fry\’ \ ! Ofo. 1~ Postmaster.General,
this ‘k day. of 199 6 gauar &g Hydersbed Hegion,
and he signed his name.in my present@, pzuais/HYLERABAD-500 001,

of the case.

Bafeore ma

ATTESTOR,

agras fadas srs Jar
Assistant Director of Postal Services,
MEzAEET AAGE F1 2 aieg
Ofo. Tha Postrf]naster—Ganeral;
geygia & Hyderobad Fegan,
gauarz, LYLEREBAD- 500 (61,

|

|



* IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' "HYDERABAD BENCH-
AT HWDERABRD

0.A. No., 1321/95

‘ ‘Betweens !
i 3

-'Syed Muneeruddin
_ - And )
" The Supdt. of PO,

Wanaparthy . Division
- and another, _

ee Applicant

+«e REespondents,

et “ye
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

8eatusan =

Syed Ffuneseruddin

see Applicant
And : :

1. Superintendent of P st Officses,
Wanaparthy. °
2. S.,Balasuamy
«+s Respandents

Counsal for the Applicant : Shri S.Ramakrishna Rao .

Counsal for the Respondents.:t shri N.R.Davaraj, SC for R;ys

CORAM:

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)

THE HON'BLE SHRI B.S.JAI PARAME SHWAR :  MEMBER (3J)

S

LT

IR TR e '
(Order per Hon'ble Shri B?SﬁﬂggfQgggmgpnyagjiﬂambert(3) )

.... 2.



Post ong, 10-3-95, gn

3 letter had bean acdressed -to thg Local Emblgymant'Exchanga

tn.sponsor the Candidatag,

There wags no regpongs, Hance'an open

notification wag issued on 4-1gs Pixing the Lagt date as 2-3-95

for raqgipt of the a@pplications, It is submitted'that_since salec-

tion could not be finaliged by 10-3-95, the applicant was appeinted

pDBt . The

regular selection was Pinaliged selecting the applicant on 8-6-95,
! . —=rveTEOT T T QU llfy lng ef(amina-
b T hﬁ__.,n::n.nJJ'-a- b . s

H tion émongtrm eligible candidates who responded to thsg notifica-

’ tiono

3. Subsequently the respondents noticad that the seisction of

ths applicant was in contreveméion of instructions contained in

A

Lr.No.19-9/95-E0.Trg dt.B8=3-95 gof fhe Director General, Dept. of

F

Sy

Posts, Nau Delhi and he was raplaced by one Sri Sarat chandra

4 gt 1o o g e
T ﬁ‘\“ pess |
\- %\\\\\ _

"R

i garat Chandrs

© T agt S
axgnanatiet o

ik

at; Thate”




e e ey,

B -

- ‘ )
hy
<y -
(Order per Hon'ble Shri 8.5.3ai Parameshwar; Member (3) ).
Heard Shri S.Ramakfishna Reao, counsel for the applicant
and Sri N.R.Dsvaraj, standing counsel for the Respondents. Though

W

noticezferuad on Respondent No.2, he remainéd absgent,

2. The post of EDBPM, Gangaram Village fell vacant on account

of retirement of reqular incumbent of that post on, 10-3-95, On

16=11-94 a latter had becen aadressed to the Local Employment Exchange

to sponsor the candidatas. Thare was no responsa, Hence an open
notification was issued on 4-1-95 fixing the iast date 99.2-3-95
for receipt of ths applications, It is suhmitted.that‘since salac—
tion could not be finalised by 10-3-95, the applicant was appointed
in the first instance on the provisional bgsis to that pbst. The
regularlsalection was finalised salecting the applicant on B8-6-95,
The applicanf ha%_sacured highest marks in the qualjfying.axgmina-
tion éﬁong tgg eligible candidates who responded to the nﬁtifica-

ttion,

3, - Subsequently the respondents noticed tﬁat the selesction of
xhé appiicant‘uas in contrevemtion of inatructions contained in

Lt +No.19-9/95-ED.Trg dt,.B8~3-95 of the Director General, Dapt.foé
Pasts, Neuw Delﬁ; and he was raplaced by'nna Sri Sarat chandfe

Babu, who passed'tha qualifying examination in one atfempt SQnging

342 marks in the qualifying examination, B8ut Sri Sarat Cnahdré

- [ e -— e g ww W ERCE LY S R

-

fore the respondents again revised sslsction order .an 12-7-95

and sslected respondent No.Z,’who haed gsecured 303 marks in one

—

5V A ' 0000030

[
[ -

R



(W

ers atiempt in the qualifying examination, . .

4. . Thus the selection of the applicant was reviewed by the
higher authorities and the applicent was r eplaced by Regpondent

NO.ZQ

5. Thig D.A. js filed for seting sside the selection ef=t-he
appeend and posting of Respondent No.2 and for a consequential

‘ o .

direction to the Respondent No.! to reinstats the applicaﬁt to the

post of EDBPH, Gangaram Uiilage, Wanaparthy.

6+ - In the Full Banch decision of this Tribumnal in OA 57/91 it
was held that even the appocinting authority cennot review the selec-

tion made if there is any irregularity in the selection, Hence tha

quaétiun of reviewing the sslection of the applicant in the firat

instance and feplacing him by Respondent No.2 doss not érisa and

it is irregular in view of the decision of the full bench in the

abovereferred D.A. IP any of the applicants who are considered

for seiection along with the applicant and if_thay are aggrisved by

the selection of the applicant then the remedy left to them is to

elableyiy

approach the JUdlClal Porum fer—pe-cenoidoratisrnof the sslection,

The sppointing authorities or the higher autheorities cannot reuieu

the selection of the applicant in the instanca. 'Henca the re-

~ placement of.the applicant by Respondant No.2 as EDBPM, Eangarém

| Village when ﬁha applicant was initially éelected and appointed as
EDBPﬂ; Gangaram Village is irregular. Hence the salection and

appointment of Respondent Np.2 is set aside. . The applicant should

be re-instated as EDBPM, Gangaram Village.

7}/ | : | | cobte
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| IN THE CENTRAL ADMINISTRATIVE TRIGUNAL
: HYDERA 83D BENCH HYDERABAD

THE HON'BLE SHRI R, ANGARAJAN : MLR)

|
AND

THE HON'HLE SHRI B.S5.JAI PAQAw%sgﬂﬂa
JdJ

DATED : 9:-\"\5 ' S&

ORDER/JUDGMENT

M, A/RJA/C.P ND.

i
mn -

9.A.NO. ¥ 3‘5\;\\(‘?5’

1 '

ADMITTED AAND INTERIM DIRECTIONS
ISSUg0 J o

ALLOWED

————
e e i = -

L . ‘ - 9I5PBeED OF WITH DIRECTIGNS
DIsMIS ‘ '
DISMISSE

AS WITHORAUN

DISMISSED PN DEFAULT
ORDERED/REJEC o
ND ORDER AS TD DS TS
- ‘ YLKR
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IH THE CENTRAL AWINISTRATIVE TRIBUNAL HYBZRABAD BENCH AT HYDERABAD

R M.&.NO. 622/98 in O.A. 1321/95, ' .
e ' : - Date: of Orderxrs 7-8.98,
ey Batweens ‘ : '

Sydd@iunee ruddin. . :
s ADplicant,
and

1, superintendent of Post Offices,
Wanaparthy, Mahaboobnagar Dist.

2. S.Balaswany. ' .
- ‘ «s Respondents.

For the Applicant: Mr, S,Ramakrishna Rao, aAdvocate.

For the Respondents: MI.N'.R.Davraj; 8r.CGSC,

CORAM1 . ' :
: THE HON'BLE MR.H.RAJENDRA PRASAD : MEMBER(AIMN)
The Trbbunal made the following Crderse

and more than 4 months havéLéiaps yas pwsed on 2‘7-3..93 |
mentation of the judgment. It is directed that the ordersiﬁgie_

be implemented within 4 weeks. No further extensions to be

u'—.

Ny -n.“mose.

st

Deputy Registrar.

1, The Superinteuwe.. -
Wanaparthy, Mahaboobnagar 1BE€L~es.

2. Une copy to Mr, S.Ramakrishna Rao, Advocate, CAT.Hyd, :

=~ +n Mr, N.R.DeEvraj, ST.CGEC, CAT.HYG.‘
4, One spare COpVe -

pvm,'
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. CHECKED BY 7

COMPARED BY © APPROVED BY

I
1

-
IN THE CENTRAL ADMINISTRATIVETRIBUNAL
HYDERABAD BENCH AT HYLERABAD
¥
_ I_
THE HON'BLE MR.JUSTICE

VICE~CHAT RVAN
i

|

THE HON'BLE MR.H.RAJENDRA PRASAD:M(A)

DATED: [ -5"—1995?3’.

ORDER/JUDM

[

!

MJAL/ .J-h—r;"Gz-Pr'No..:. M~ -
o dn £7,74o[8,
0.a.No., 13204 \c‘_g‘

T.ANo. T (Wep. )

| »

ted and Interim .directions

d. - \

. Disposed of with directions
Dismissed.. | T

R
Dis '§sed as withdrawn.,. .

Dismissed for'i De"\fault.
Ofde d/RejecteC'li,

No orcTer as to costs,
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| :
(Brder per Hon'bis Shri tvs.dul Paramashwar, Hemwver (J) ).

I
1

s — ] -

Heard Shri 5.Ramakrishna fao, counsel for the‘appkicant ;

and Sri N.R.Davaraj, standing coungel lFor the Raspoqdants. Thaugh
L | |
notiwa&garuad on Respondent No,2, he remained absent,

2 "' Tne ppst of £DBPM, Gangaram Villags fell vacant on account

1 | i,
. t . .
of retiremegt of regular incumbent of that post on 10-3~-95, On
‘ ° o ' \

16-ﬁi794 a latter had b_.en a.dressed to the lLocal Employment txchanga
[ '

| | ‘ |
te sponsor the candidates. Thers was no regponse, Hence an c.en /

t

. |
: notification was i%sued on 4-1-95 fixing the Last date as 2-3-95 k

S
.
i ¥

. for receipt of the ahplications. It is submitted th?t.sinca selec- -Hf%;
tidn could nut be

rinalisad by i0=-3-95, the applicant was appgipted
! \
in Jhe iir st ins~aucﬂ on the provisional basis to that post., Tha\
i o

T o R . : ) ' o
B regular selection was (inalised se leciing the applicant agn v-6-95,

Ihe applicant had secursy higie st
| -
| |

marks Ln the qualifying examina-

‘tion aﬁong Lhe eligible caniidates who responded to the nutificg-

tion,

’ ' ' ‘+
|

L}
| =
Plicent was in controvesgion PF inglructions contained in
[(HE
o .
i
|

‘ |
;S#Osequently the respondents noticad that the selsction of
N
I
H

v : L
Lr,Nq.19b9/95—ED.lrg diuef~3-35 oi the Director General, Jept. of

Posts, lau velhi arnd he was rapl?ced by vre Sri Saratl/chandra - i

Babu, uho pasuad ihw‘qualiﬂying'examination in one attempt securing

\ »
442 warks in the Qualitying examination., Hut S5ri Sarat Cihandra
. , 1

cabu had expressec liig Unwillingnasgs to t gkae up the pust., Ihere-

iure Lie responds:, 12=-7=-0%

‘~2 d4aln revised selection uLuer un
| | |

end gelected resuuadent ND.Z,

_jL, :‘ |

uho had securad J0J markg in unse

0-0-.3.
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JOINTHE CERTHAL ADAIRISTAAL IVE TRIoUNAL HYGERALAD sLICH
' AT HYDERAYAD

r
1

' ORICINAL A-+LILATION NU.1J21[95 e
‘ [ ke Rk e R et e bl D ST
: ) 7 ‘ ) (l‘}\\' “ﬂ"‘,"ﬁ:f St
7 S
UATE__OF  URUER : 27-03-1994 o _ s
o SRRl TEERER Y om )
] S - R )
e : - ", g B3,
detuae? : | %u\f o é$§~,
. ﬂ ’ ’ .‘\:'A 'l:'-D _\\‘:4
Syed runeeruddin . L
[ ' | _
'i T ’ e A',Jp].it_'allt
Alnd
ﬂ

. R » ‘
v Supdrintendent pr | st Uflices,
|Uanaparthy. -

2. S.balasuany ' : :
! i
\ | |
‘ ’ ' «+s Respondent s

o j i—.- - - -~
W . |

! 1
Cuunsgl for!the ApTlicant' : shri S.Ramakrishna Hag 1
|

u?uusaL ior the Réspundents : Shri H.r®.Devaraj, S- fuor Meys

b erm “‘hi‘“‘ S e ; - { . N ‘

l CDRAT: ' \

! , H
THE HUN'uLE SHRI R.RANGARA JaN : MIE MIBER (R) | ! ;_
IHg HuN'uLﬁ SHRI H,35.341 PARAIE SHW AR : rEFIER ()

L \ _ *
i Jlﬂrdar Per Hon'vbisg Siri B,5.J3ai Patemozhwar , Msmuer (3, J.
: }j -
* o8 2.
[
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L
. |
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Applicztion is allowed.  lhere u}Ll‘ue no order
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He aliempt in the qualifying exaiination.

4. Thus the selection of the applicant was reviawed uy the
higher'authurities end the applicani wasreplaced by Resgpondent

“0020 \

Se this U.B. js filed ror setiny aside' the selection e=t—fe
‘ ¢ ‘ —
Ej‘ . N h N N : b 3
,aﬁﬁ¥#§?ﬂv €nd posting ot Hespondant No,z and Eor a congeqguential
I

direction to the Respondent No.1 to reinstate the ayplicant to the

pUEH of EDu, Langai ai villagae, Wanaparchy,

6. In the Full\Bsnch decisi@n of thig lIribunal in UA 57/91 it

i

Wwag held that evan iha anppuinting authority cannot reuieu the selec-
I | “

tion sade if there is any irreqularity in the geluction. ifence the

[ e

question of ravisuwing the selaction ul’ the applicant in the .fir st

ingtance asny replacﬁng him by Respundant Ko ,2 does not arige and
| ! 1

it'is irregular in vigy of the decision of tive Full bench in the

Buuversterree U.A, I ahy ul ths applicanis wiw wre Cunsiuered

'ar selection along wicii tie gpplicant and jif thay are augrisvad by

1

Lthe auplicant tlhan the remedy lefy ty them ig to

¢ é&w" ‘—’\‘:—r

the selection g

| ’ | . ‘
approuc“ thea judicigl I"JLum lvé—ﬁeuefﬂt&as;a%}aﬂ—ei the seiection,

e sulection gt the' applicant in the instanca,

l‘L
Tie apr;ﬂtingmauthcrities er Lig higher suthorities cannot reviey

Hence the rg-

placement 0" the applicant by Hespondent No,» as EDotM, Gangaram

Villags when tﬁe a8pplicant wasg Initially selectasd ang appuinted as

DO, Langaram Viliage is irregular. Hence the salection and

8ipolntuent gij Respondent HNo.2 i3 sst asidse, e applicant should

Ue re-instated ag DY, Langar am Villagse.

I(jL--. | | o e
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IN  THE LCENTROL ADMINISTRATIVE
TRIBUNAL : HYDERABAD BENDCH:
AT: HYDERABAD.

M.A. NOt : OF 1997
1
0.A. No. 1321 of 1995
BETWEENS

Syed Muneeruddin «s BPPLICANT

AN Bi

5F0, Nanaparth?
another -

PETITION FILED UNDER RULE 8(8)
OF ©AT (PROC.) RULES, 1987.

!
:
I
:
;
I
I

FILED FOR: APPLICANT.

FILED ON: 4.7.1998

FILED BY: -

BANKA RAMA KRISHNA RAOD,
ADVOCATE, ,
1-8-949/0, 1lng Floor
CHIKKADAFALLY, HYDERARAD-20,
COUNSEL. FOR THE APPLICANT



' HYDERABAD BENCH; HYDER.3AD, /™ « oy

| | @ afy p
B wENCH CASE

CENTRAL ADMINTSTRAT TVE TRIBLGEY

M.A.No. 6220 of 1008
LoIN
0.A. No, . V32 5100
Lo Kaliha=o

~

{

_- t N . .
Mr. & ‘&Mﬁmgm Z—‘“’ _
’ COUNSEL FOR THE APPLICANTL, h

AND

T 8r.AsDL. STANDING COUNLEL FORC.G. 3
Co Gp P\LY."’ ‘
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CHr? \TRAL ADU_U\’IS'TRM’M\F TRIRT"\IZ\L 2 1{\’1‘_}»« RAEBAD RENDHE AT HYDERABAD

WRIT PETITION 109—802—1/‘2-5'6' 525' ]C[qg

- /200

T/“.Peu._. ITo. .
i

A Writ Petition wis filed in tre High Court of Ardhra Pradesh

v o sdl O Pk Gl maps pentln

__{g&&_n- unzLndd .,“-M_.yysf,ﬁ_ﬁ,___m_‘__“,"m
-agqlnst : mis Honf T _..1””1'131 dated 2,2 T 1‘1?8

the Owdoxr Judcrent o
and made in G.A.10... “ '5‘2-\ c[ , A cs'f;,
. " bk by S J’ﬁb{n\m;

The I:fj(fb C@*lﬁ‘t Wes I-I.LCCJ.SCd to m e u_x_ =
”“1“ Juocrment or tne Trjm,n 1 n OA,.MNo, \?J ")_.1 \

. i
and the order fetiee of the h_LL_, Coaort of Andhra F’rade_:-sh
Jt}rer\ﬂ Lh For oerusal .

—~

-v-*-s-e—-u O 'lj‘lﬁrfcn’ﬂf! i S

. - /1' o
S =R tl_, e e

*\“w\? w“\ww\ Mww} Ty -
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HOT DI VICE-THAT AMNAN
CUN'DLE MEMDER (A10.0) -T

HOU Y BLE MEMBER (ADME) -I1
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ICE BILAL NAZKI

y
| | HON’BLE MR. JUST
HON’BLE MR. JUSTICE v ESWARAIAH ,
. /" W .P.No, 28020 OF 1998 o
ﬁ ORDER (Per Hon’ble Mr. Justice Bﬁal Nazki)
r as well és leamed

Heard lcamcd counsel for petitione
1™ respondent. Nobody appears for 2"d rGSpondent A

counsel for
" 'respondent

is involved in this writ petition.
nch Post Master after the

short controversy

was appointcd as Extra Dcpartmenta‘n Bra
995. Howcvor tho writ potmoncr

{ selection on 8.6.1

process O
19 m uontruvonhon

noticed that the gelection of (he " rquondonl Wi
being Lr.No- 19-9/95-ED

ns contained in a letter
nt of Posls,

of the ins@mct:o
lor Gcncrul Dopartmd

Trg, dt. 8.3.1995 0[ the 1irce
d by 2"d rcspondcnt

New Dethi. Thorefore, he was simply roplaco
dont had-beett uolcblod i

it is not disputed that the 1% rospon
process of seloction and appointed. [t iy also nnl diﬂpu.lcd thul
ont was cancelled and hclorc nm)lhcr porson

pefore his appointm
jvon 10 the " wﬂpundcnl. but it

1 mmtuko hind aceurred, thcrolnrc ithe

conlcndod ihat sinco !

ave- beon corroulud und

"
or TOVIEW powem by the

mmmkc Gmuld h
pcmmnor,

o, according to the wnl

wril petitionef and the mistak
sch hlS SC in third

J—
commlt‘lcd was that the 1™ respondent had pa

b

%
) qWf’«mparlmcnmlly whereas the 2
jor being 1.+ No. |

nd rquondcm pasch m first

‘) ‘.)/95-]!,1), Trg, dl.

attompt und in torms of the let

nthe



. | o |
W9 a8 I | a : %‘\Lﬁ

IN THE HIGH COURT OF JUDIATURE ANDHRA PRADESH AT HYDERABAD
[SPECIAL ORIGINAL JURSDICTION]

:' THURSDAY THE NINETH DAY OF JANUARY
TWO THOUSAND THREE

PRESENT
THE HONOURABLE MR. JUSTICE: BILAL NAZKI
AND -
THE HONOURABLE MR. JUSTICE: V. ESWARAIAH

WRIT PETITION NO 28029 OF 1998.

BETWEEN » R . § i

Superintendent of post offices, Wanaparthl,

: «Petiloner i

: And

1. Syed Muneeruddin
2. S.Balaswamy

3. Central Admlnlstratlve Tribunal, Hyderabad Bench, Hyderabad rep,

by its Registrar, - - E

..Respondents.
Petltion under Articlo 226 of the Constltution of India praylng that In
I - '
the clrcumstances statod In the Affldavit fllad horoln the High Court will be .
ploasod to Issuo a writ, ordor or diroction moro partlclilarly ono In the
nature of writ of certlorari calling for the records In OA NO. 1321 of 9 on
the fllo of the Central Administrativo Tribunal, Hydombnd and qunsh tho
order dated 27/3/1 998 in the sald O.A. .
For the Petitioner: Mr.T.Suryakaran : Reddy,Standing Counsel for CG.
For the Respondent No.1: Mr.Mr. Ch. Ravinder, advocate and .
- Mr. M.Tlrumala Rao,advocate.

For the Respondent No.2: None appearad.
For the respondent nO. 3:Mr. P.Raghavendor Reddy, Standlng Coungel for

Central AdmInistrative Trlbunal

The Court made the following Order:

Fﬁl‘-r:—;‘.i:ﬂ'«" R ‘i Lo ' !
EERC PR 1L TP RIS SN U

TR P .

. ) , _ b ' o
&/ T Tivaieon | o o
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‘ 8 3.1995 of the Director Gencral, Department of Posts, New Delhi
| the 1™ rcspondent was not eligible, although he had sccured more
marks ﬂlmn the 2M¢ respondent. We do not find nnix illcgnlﬁy in the
order of the Tribunal that termination of the " rcspondent could
not have been made evep without giving g clmncc of hearing to

him. Additionally it was pointed out by the leamcd counsel for the

1" respondent that the notification calling for apphcal:ons for the !
post was issued on 4.1.1995 and there was no such condltton that

the candidates who'had passed SSC in one aﬂcmpt are only eligible

on that date. This condition had been imposed by lhc Ioltcr being

Lr No. 19-9/95.1D, Trg, dt. 8.3.1995 of the l)lroolor Gionoral, l
Dcpurlmont of Posts, New Dolhi whicly was allor lhc notification | |
“had been mqucd Though this condition wig upcrul‘rvo on the dulc

of sclection, but thiy condition was nof npomuvo on Ilw dato, wlwn

the nolrhcalum was issued. It s soltled lnw Mml aler the

notification s  jssued for recruitment, e condmonq ﬁ)r .
‘uppomtmcnt and cligibility cannot b changod. lm tlrm uddllmnnl

reason also, we do nol flind any merit in ihig wril pclm(m which iy

accordingly dismissed. The 1" respondent shall be taken back into

service, | L o
' Sd/- D, Lakshm!narayana
Asst. Reglst : '
Itrue copyy/ , | ' g zar |
Sectl ‘
TM _ ection O :
. The Registrar, Central Admlnlstratlve Tribunal, Hyderabad Bench
Hyderabad
2, The Superintendent of post offices Wanaparthl Mahaboobnagardlst

3. 2¢D D coples. 4 i
4. 1ccto Mr, Ch. Ravinder, Advocate[opuc] B
5. 1 CcctoMr, T, Suryakaran Reddy, advocate [opuc]

H.B.

i -
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- EENTRAL AIZ)MIiubTRAleE TRIBUNAL @ IIYDERABAD BENCH : HYDERABAD

| WP -bo-3hiag & 179G .,
WRIT PETITION 1l ,18'09}[ STY 1998 .

b

Petition was f:.led in +he High Court of andhra Fradesh

bmwu' Ty Pl B cmnopantisy f s}aagn;&ﬂgwﬂ;

against the Order/Judgment of this Hon ble Tribunal dt. 2"—)_3 “l?c"
and made in O .A.NO. I?ﬁ.l CIS. ‘ |

ot ':;ﬁ-]:-‘-ewf@z:d:e! Interim SU.&J(—."lSlOI‘li
4. mﬁ*ug on & —lo—13§ -

The Judgment of the Tri bunal in Q.h.No. ]34,.\ C[_g"
and the letterorder of the n:J.gh Court of Andhra Pradesh enclosed
herewith for perusal. '
Submitted.

 Deputy Registrar (@ \“Dﬁ\\m/(’\\\/ |

REre=sEsr - }
Hpn'mle Vlce-w : ?A»
Hon'ble Member (;;)\/I/W

Hon'ble Menbef () II\Z\

Honatble Membey,d"




- ch.\qglﬁs } i- B
‘7 IM THE mcm COWRT OF mmz::ruar-: mmma mmsau m n*znmman

' 9?0&‘?.“0-34128 Qf 199‘3
U HaPelin.28029 of 19-535'3

;;;;;

! . .o [

Batweens - | - T | . .’
Superintanﬁam of Pust ofﬂc'.es. | . '
Wanapart:hy. : . .Pet.l.tioner
S i(petitioner in wp.26029/98 on
aﬂ& S ~ .. the fi].e of the High cou.rt)

© 1e Syed Muneeruddin s/o. yad Moinuddin,

- R/0.Gangaram, Wanhaparthy Pnst.al itaivisian.
Mahabubnagar District.

9, SeBalaswamy s/o.Balachandralaty R/a.ﬁangaram. .

"" wWanaparthy Postal Division, Mahdbubnagar Distrd.ct:..

3, Contral administrative Tribunal, Hyderabad Bench, _,
Hyderahad reps by its Regs.at.rar« I ..Respcndents :

- - (Respondam.s in- do)

COUNSEL FOR pi:'rzfrmmm' . ﬂR.B .mxnmmmm RAD
"“umwm THE, EXGHTH DAY OF oc*maza 1998 '
THE mmumm.&. SRT JUSTICE m.&mmm RELDY,

| o(( THE mﬁcmmm snx JUSTICE vmms RO ..

\O

‘ % *  petition ﬁned amder *mt:ic{‘,n 1‘&1 of WP Ca px:aymg the High
~ Court to suspend the oporation of the ordat in O,A.N0.1321/95 :
| @t .27=3=1998 4n the £ile of the Central admindstrative Tribunal i -
. Q} ‘Hyderabad Bench, Hyderabad,; pending writ rwt:i.ﬁion No,28929 of
f" . 1$98 on the £ile of t;ha ‘High Courte ¢ _

//t/ . j’ ',‘\;P.‘ s I
S 'rl'se cauré. while ﬁ!.x:ect&ng sosue of notice to the res- ‘= .

| (\‘"&/ - pohdents herein’/to show cause why this application should noct -

- this order will be aaemd to ba the te:zeipt oﬁ‘\nmsj.cae in the

'%'L\\% be complied with, made the foliowing order. (The receigh of
‘ case)s ‘ | ' ) ‘. . \ : \

. ) . . - L . L
© “Interiin suspensions MNotice,®
| 88/« JE5THARY RAD

L \;n_.sa:xsmm-mmzsmm_'
/J/TRUE cop¥// - o

o L R&GISTRA&
1. sysd munaeruﬁain S/0.8yed Moinuddin, R/Q.G nGgarams
' : “‘Hahaperthy Postal Division, Mahabubhagat Dist.” gm-'w)
2. 8 .Bal.aswﬁmy &/o.balachandraiah, R/o.Gangaram, wanapax:t;hy :
/ stal Division, Mahabubnigar District- (RPADY
e The Rpgistram Central administrative Tribunal, Hyder‘abad
: Bench, Hydt.rabad {RPAD) -
4. Ohe C.U, ccapy. ' '
‘5. One QC to- m.anmmmmw. iwm& NJVQGATE - (oPUC)
6.0:!@ Spare Copye -

- ‘_ ﬁ.?aamﬁmeﬁaww h S o
N “MMfal Aaumstmwa Tribunat o
— RK Bruam oL T

= -'_ M fﬁﬂl\ﬂ&{){igw@ﬂ 1
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- RETURN OF THE WRIT OF CERT[ORARI ORDER : NISI

{To be endorsed on wiit to appear)

The process of the writ of Certiorari whare of mention is within made was"s'ar\(ed on raespondent
this day of : one thousad nine hundred and ninty

This should be served urgently on the respondent

- No .- and returnad to the High Court
\, . . . ( Sd ’
- Writ and Rule Nisi ~
W P.No. of 195

Certitied that the required conveyence charges and the prosses for the service of the process
have been collected it ts requested that English Translation of the process Sarvice. Report itis In
Vernacular, my be sent along with the Rule Nisi returned. - -

FORM NO. 8-

FORM NO. 8 _

'RETURN OF THE WRIT OF CERTIORARI ORDER NIS!

(To be endorsed on writ-to produce)

The process of the writ of certiorari where of mention is within made wilh gll things touchiag
the same in the several papers here to annexed as within commanded. o

The Answer of

The respondent hefein

Date day of 193
‘ (Sd)




- HQ.-\nglfls
“H. Ct F, No. 699 (A)

’ (Writ of court Orders-Order List (To produce and or to appear)

IN THE HIGH COURT OF JUDICATURE, ANDHRA PRADESH
AT HYDERABAD

{Special Original Jurisdiction)
%U\')b day the 2’1“* day of O CJC}BQV‘

One Thousand nine hundrad and ninty e\jW'

WRIT PETITION No. /of 199

Supsrinteandent of Post Of fices, Yapsparthi,
BETWEEN: . Petitioners

1. Syed Munesruddi:, 5/0.Syed icihlidEin, aged adout 20 yrs.,
R/0.Cangaram, Nanaparthy Fostal Divan,, Mahabubnagar Dist,

3. S.Balaswamy, 5/0.Rapachandreiesh, R/0.Gengaram, Wana-
parthy Postal Divisien, “aharubnagar Distrist.

3. Cantral Muinistrative Tribunal, Hyderabad Bench,
" Hydsrabad rep.hy 1t8 Registrar,

)‘)ﬁ‘\( | | _ Respondent No. P>>

B, ADIR2RAZLEA BAO

M’_- . -upon motion this day mede in to this Court by bring of
opinion that the record relating to und touching upon ali the matter and contentions raised in the
mefflc_"andam of Representation Petition, a copy of which is annexed here to, together with the
desision therein should be called for and pursued : 1T 1S HEREBY COMMADER

Respondents

(1-) That you, the aforesaid Respondsnt No. g do sent for our use in High Court of
Judlc?ture of Andhra Pradesh Hyderabad, all and singuler the siad record and other with ali things
touching the same as fully and perfectly as they have been made by you,and,now [emain in your
custody or power together with this, Rule Nisi before the day of )y}) ) 2}199 ' and

=

That you Intend to oppose the petition you the aforesiad Respondnt. No. > do
appear personally OR by Advocats on the i day ofbe { 1998' at 10-30 a.m.

-

before the Court show cause why this petitivn Hould not be complied with and that we may cause
futthet 10 be done there on what of right and according to law we shall see fif to be done.

| =Y
WITNESS the Hon, ble M O O g hief Justice of High Court of -
Judicature, Andhra Pradesh at Hyderabzd, this ~ day of 7\ oN 1_99([EL
the year one thousand nine hundted ainty. M l a{l .
! - - . PR D o '

- S

i Assistant Registrar
: (P.T.0.)

r)/"l ’ '((jz_ . |

»
Q'W\\\'“’T/
? '

Fors

lC.s

L duradegnt,
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ﬁcﬁwﬁiﬁ@ w ‘the i‘éﬁt‘ﬁﬁ%ﬁ Benuraly %@M@m af Posts,
Noy -Dalhi Tl Ipp/osED/Trgs ated a.s.@s*@ "A person
o pa,asm “l’.hé "‘_-'_"'_-jifymg cikemination in the” mwﬁt attempﬁ smum
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L 5@5@3‘311 mpmm of mm, tow bilng um.swm—m 3
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| P, m@. &8‘0’1‘4 oF 1993 . L
ﬁgtﬂe eng, ‘:_ , o ; j . . .' :,
wgﬁgng??# %f Post @fﬁeea. . ! .n...;at;ﬁ.timers : -
Syed Puneeruddin « o :' f...ﬁespam&m \ | ‘

i hﬁb’hd:. Hussain Son ﬁf i.ate'i mi.‘éheik ﬁam. aged
51 years, resident of Hydambaé. &a hemby wlemniy affiem
and simem state 8% fal&amﬁ s [g E

43 Iamworking as Assistont mlmci:mr ih the Office of thew.

o Pos&nastef-ﬁanami.,ﬁy&ewbad ﬁegian,lﬂydam’baﬂ 2nd as such I

~am well asquaimad with the fants am aﬂﬁmgtames of the Casei

1 am duly amhemsea to give this eféidavit on'behisdf of the =
p@tlﬁi@ﬂﬁrﬁ“ " e R

B VR sibipit thet this writ -p@t‘lmén is ébemg filed
) -quﬁstiﬁns.ng the Judgenent of the @eﬂmal Acknmis%wﬁw ‘i‘rihanai.
' Hyd@rabaé pench in CA m.mzl/ga ﬁatgd 27.3.19‘93 fmr béiﬂg :

| J
im.egal. wb%:ary; unsmstitutmnal. ané aaﬁntmry 40 the serviée

., tules of the Ent,m Eepartmemai Agal‘kts of the Department m?

' ?@Stﬁ‘

. /4? - 1 - ‘ ' -

Se I submit that iﬁm Extra ﬁalsammemal ﬁgan‘te(@onﬂuﬁt

“and smrvicc) Rules 1964 herein af%sﬁb referred to as EDA rules
_ eaﬂsist of 27 Rules and it is &" ske&@tal frems. ?:ark. the gaps
beiﬁg fi:il,ed Ms by the anstmeﬁans!f of the ‘ﬁmm,oraw from
1st pagﬁ

Gorrections S Attasta:;; - epaﬁemtj\“\/

«g«n Fam s AT
Aﬂ}!m!hflucmr of Postal Services,
qYsiateet w3is o1 wiey

N o
VD ReET wnrs o Tigiey)
Clo. ‘Tha Pasunistar. Ger\..ral O/o The Posumaster- Gen‘ral

3 Bzuiam s Hedarbes mgtmu : gavrw e Hydoruped Pwglow,
.. gamiets, GIDERABAR- 500 ﬂﬂl* _ " euwre, HYDERABAR- 506 001
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Tribunal held that even the appointing authorities cannot
review the selection pade and that if any of the spplicants who
wers considered for selection along with the selected person
are sygrisved by the selection then the remedy left for them is
to approach the Jjudicial forum challenging the selection,

The appointing authopitiu of the higher suthorities cannct
review the selection of the selected person,

8) 1 submit that the instructions with regard to

pover of review of sppointment of ED agents are contained in
Director General Department of rosts.m’ntlhi ir,.No,19~23/97-ED
& Trg dtd.)3,11,97. These instructions clemrly state that in the
svent of the sppointment of EDA being made in contravention eof
the executive & adminfistrative instructions, there is no need to
invoke ED Agents(Conduct and Service) Rules 1964, When thers is

o Mt otmdvem smdmdabb; dlimen Fo mabh P camm i S o A oo B ot

orders Ain order to comply with the instructions contained in the
Directorste letter, The question whether the appointment of

a particular ED Agent to"a post was trromnus. or not 4is to be
decided by the next higher suthority to the sppeinting suthority
in sccordance with the estsblished principles géverning

relied itself on a judgement in CA Ne,57/91 dtd.22,2,.9% which
was prior to the Directorate letter 13.11.97,

9) I submit that the respondent secursd highest marks
in the qualifying exsmination among the other eligible
candidates but Ae hsd however passed the examination
compartmentally. Therefors the petitioner revised the eariier
selection made on 8,.6,95 in favour of Shri.Bslaswamy who
pessed the e xamination in one attempt and fulfilled all the

4th page correctionss .
Deponent W

Attestor
Wy Fadas zre Jm
Atgistent IM. ectaor (o Postal Services,
TIE¥ere ¢ wteay o ® (risy
Ofa. e po mesier-Gengral,
BaUIam € totirates Ragion,
ad“tmw,ﬁl’ff:'i?ﬂéb-ﬁﬂﬂ bal.

©o 0 oatae-Goagrad,
Rawram, g v ahid aETom,
geuavg/EILIR VoS h- Ui A
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TR-R1
the required cenditions. ’

10)' I submit the 'pafitiomrs hersin have no other slternatiw
rasedy except te spprosch this Hen'hle cwg:i. unésr Ar;l,elo

226/227 of the censtitution of Indis. The petitiowrars have not
filed any ether writ pttitlcgn *x iﬁlthuc;. any ether pmﬁﬁﬁlnﬂ

for grant ef zelisf as praysd for in this writ pegitioen,

For the sforesdid resuors and others to be urged st the
time of hearing the petitioners humbly pray that this Hon'sle
Ceurt may be plessed to fsswe a writ , direction or order mors
particularly one in the nsture of Centirari calling for recerd
in Oh Me, 1321/95 en the file of tha Cemtrel Administrative
Teibunal, Hydersbed and quash the order dsted 27,3.98 in asid the
OA abid pass such ether order or orders daemed fit in thn ferts and
cﬁ-.reinsum-‘: of the case,

Fimzng VEABFPEBRBO®R = - -t

C omh e cam@ it ianre

‘htﬁh« pray that. this Honillt court asy bs pl.uud t0 suspend

the opsration of eréer in L,A ¥e,1320/93 #14.27,3.98 and pass such
other erdars or erders desasd fit in s intemest of Justice,

[

Selwuanly aff irmed nhd- signad hefore

me this dey - of Septombar 1998,
Last page corrsctiongs Depanent
-~ ... .. attester
Bafors wei nyoerswway - - RERAREECAIE L X
R o "fh"tn( AITG gy 'ﬂlfﬁ"

®/c T £ Pooimsster. Gen‘,_l
GE 7]1-"? r"“"'I‘ T ALIA Y | R’lle
wqwe 1 . Qawary, hrs,.=am-suu 0G1.

0[0 T.‘A("’ ster S w"".'..
gzremy 12es Mo Antanes Hegien,
Emaa*z,ﬁ".ﬁﬂ%hb 500 001.



1. fyed Moneeruddin afa&wﬁ ﬂegmain,_

Hydaekébad's AB),

' ﬂcea:anaum of Nrit Pe&ltiﬁu - |
I‘l!ndqr Arg, 228 of the Cﬁﬁltituﬁlcn of Inﬂi&)

:M 'ms nmﬂ ﬁm& OF JUDICATUER: m*mh PRADESH ﬂ ﬁmaum
{SPECTAL. opwrm& mxsm‘mmﬂ}

| 31.?.;:;. = ) b«r :mia
ammwmens .
imae:rmmnﬂ:m of Pest ﬁfﬂms. | - 4, T
i&anw&t&hh : . S . wee P_&?X‘HQ&ER

sged avout A0 yesrs, Wlo.Gangaram,
Hanaparthy Postal nivumn. Hahi-
pubnagar m“rma.

. 2. S.Balacvany 3/0, H&laeﬁlnémmh, mi

ft/c.Cangaram, Henaparthy Postal Divie
~aion, Mahabubnagar District. :

3. Central dninistratiwe Zribumal,

Hydmrabad Dench, fyderabad Rm.b? o o L
it‘ﬁ Rﬁqiﬁtmr- o - sae RESPONDENTS.
' N Y I : . A ;

. F ' .

The addruss for service of a1} notices and processes

 an the e ovenamed Jetitionsr is that of his Ccunsel .
. Hr, .hdinacayana Rao, Advooite, Sr.Central mmm

o< standing Counsel, 208, Pavani lLindanpet Ratate, 59‘5

Ho. 8, ﬁmayetmgu, Hy&eramd - 500 029,

oo

Pay tha reamssss ctated in the soccroanving efftdavie

- the. pgtltion&r beres,n mayt that this Hon'bis Court xay be

- pleased to iauue a writ, direct:ien or crﬁtr rore particts

larly one in the ﬁat&..re of Cmtiorati aa 1*&@; for record in
0.A.¥0, 1320 M5 on the Eﬂe of the cﬁnt.ml Mministramw '
’?rib’aﬁaﬁ.. !’ﬁerﬁb&ﬂ and. qunsh the ﬁrém.’ datad 27.3.1998

in tbe sa:m DA aad paaﬁ guch other abrder or m:‘deﬂ aa this
Hnn‘blc Court way deew £it arzé pm@az ’in tha circumstancat \
of the case. | |

4

. 7'&at&¥"2‘5.ﬂ?.1993. i Counssy FOR T PRTITIONER
1‘& P VoLl l o

.
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lnl 1%
g

(Order per Hon'ble Shri i.3.Jai Parameshuwar, embar (J) ).

o Heard Siri S.Ramakrishna Rao, counsal for t?e applfhant
|

and 5ri N.R.Devaraj, standing counssl for the Respondents. Though
(V=2 |
nDtiCBZEErUBd on Respondent No.2, he remained abasnt,

24 The post of EDBPM, Gangaram Yillage fell ua%ant on account

of iretirenent of regular incumbent of that post om 10-3-95. On

|
16=11-94 5 latter had b:sn audressed to the Local Employmnent Exchanga

tofsponsor the candidates. Thers was no responss, Hsnce an open

I
| *

haFiFiCation was issued on 4-1-95 fixing the Last date as 2-3-95
fur receipt of the applications, It is submitted}that since seleé-
tiun could not be finslised by 10-3-95, the appliéant was éppointed
in;the firsl ingtance on the provisional basis tu}that post. Ths

regular selection was i{inalised sglaciing the applicant on 8-6-95,

lhe applicant had secursd highest marks in the quélifying exanina-

tion among t he eligible caniidatas who responded Fu tha nutifica=-
A

tion,.

| . !
de Subsequently the respondents noticed that the selection of

the ap.plicant was in contravemgion of instruction@ containaed in

Lr}ND.19~9/95-ED.Trg dieB~3-95 oi the Director General, dept. of

lPosts, Wew uvelhi and he was replaced by one Sri Sarat chandra

i .
Babu, who passsd ihe qualifying exauwination in one attempt securing

P |
342 wmarks in the qualifying examination, But Sri Sarat Chandra

IEabu had expressed his unuwiliingness to t ake up the pust., Thera-

fore the respondents again revised selection urder on 12-7-05
‘and gelected rgspondent No.Z, who hed secured 303 marks in one
L

e
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IN THE CENTIAL ADMINISTRATIVE TRIBUNAL : HYJELRABAU biNCH
AT HYBERAZAD |

GRIGINAL A-PLICATION NO.1321/95

--—a—-—gw-mam———n-—_—-——wq__ -

OATE OF URUER : 27= Ud-i998»

-——_’-D-_ﬂ——-ﬂhﬁ—_mﬂ-———--—w“-

detueen :~
Syed rlunaeruddin

.o Applicantv
Rnd

1. Superintendent of, P st UPfices,
Wanaparthy, "
2. 5.Balasuamy !

i +ee Respondent s

Counsel for the Applicant : Shri S.Ramakrishnalﬂao

Leunsal ior tihie Respondents Shri N.H.Déuaraj,‘sb for Muiys

CORAI 3 | |

THE HON'BLE SHRI R.RWNGARAJAN  :  FEIMBER & (A)

THE HUN'BLE SHRI B.5.JA1 PARAFE SHUAR : VEMBER (3
|

(Order per Hon'bie Shri B,$.Jai Par gmashuwar ; Memueg (J)

o ale 2.
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sme attempt in the gqualifying examination. S e
; j ,
4. Thus the selactinn of the applicanl was reviewed uy the

higher authoritiss and_tha'applic31t was reélacad by Respondent

ND.Z. I
: {

Se thig U.A. js filed For seting aside the selection ef=t=hm

appieant and posting of Haépondent No.2 and: for a consequential
LN .

. |
direction to the Resgpohdent No.l1 to reinstate the applicant to the

1
|

pust of EDuobii, Gangaram Village, Wanaparthye..

6o In the Full Bench decision of this Tribunal in GUA 57/91 it

was held that even tha;appuintiug authority cennot review the salec-

tion made if there is any irregularity in the seluction. Hence the

question of reviewing tﬁe selection of the applicant in the first
|

ingtance and replacing him by Resapundent No.2 does noﬁ ariass and
it is irregular in uie&lof‘the decision of Lhé full bench in th9
auogversferred U.A,  If ;ny of the applicancs Qho are cpnsiuerad
ior selectiun along uitﬁ LU& applicant and if ‘they sre aggrisved by

the selection oi ihe apﬁlicant then the remedy, left tuo them is to

: el p |
approsch the judicial Forum esr—pe-eensideraticr et the selection,

The appointing authorities or thie higher authufitias cannot review
‘

the selection of the appiicant in the instanca{ Hence the re-

placemant af the applica&t by Respondent No.2 as EODoPM, Gangaram

Village when the applicaﬁﬁ was initially selecthd and appointed as

LDulii, Cangaram Village is irreqular, Hence th? salection and

appointmant ol Regpondent Np.2 is set aside., lbe applidant should

be re-instated as EDUFM, Gangaram \Village.

:< t*“‘




